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Date of Pronouncement     05.08.2021 

 
Corrigendum 

  I find that the Tribunal disposed off the aforesaid appeal 

of the assessee vide order dated 05/08/2021.  However, I note 

that inadvertently typographical error has crept in the 

aforesaid order, wherein, the date of hearing and date of 

pronouncement was written as ‘04/08/2021’. However, the 

date of hearing and date of pronouncement is 05/08/2021.  

Therefore, the correct date of hearing and date of 

pronouncement may be read as 05/08/2021.  
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The other contents of the aforesaid order dated 

05/08/2021 shall remain unchanged.  

  Sd/-                                 Sd/- 

          [KUL BHARAT]                             [R.K.PANDA]  
       JUDICIAL MEMBER    ACCOUNTANT MEMBER 
Delhi; Dated:   12/08/2021. 
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Copy forwarded to:  

1. Appellant 
2. Respondent 
3. CIT     
4. CIT(A)   
5.     DR                                 

 

 Asst. Registrar,  

ITAT, New Delhi 

 

 


